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THE VICE-CHAIRMAN (SHRI 

SATISH AGARWAL): I think the hon. 
Minister would 
 
 
 
 
 
 
 

request the Minister for Railways to look 
into this aspect, otherwise there will be 
loss not only of property but also of 
human beings. 

THE MINISTER OF STATE IN 
THE MINISTRY OF RURAL 
DEVELOPMENT (DEPTT OF 
RURAL DEVELOPMENT) (SHRl 
RAMESHWAR THAKUR) Sir. I quite 
appreciate the sentiments of the hon. 
Member. As the hon. Member had said, I 
have lived in that area f   more than 12 
years and I have seen the position recently 
I will convey the feelings and suggestions 
of the hon Member to the hon Minister 
for Railways. 

MESSAGE FROM THE LOK 
SABHA 

The Motor Vehicles (Amendment) 
Bill, 1994 

THE SECRETARY-GENERAL: Sir, I 
have to report to the House the following 
message received from the Lok Sabha, 
signed by the Secretary-General of the 
Lok Sabha: 

"In accordance with the provisions 
of rule 120 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha, I am directed to 
inform you that Lok Sabha, at its 
sitting held on the 23rd August, 
1994. agreed without any 
amendment to the Motor Vehicles 
(Amendment) Bill. 1994, which 
was passed by Rajya Sabha at its 
sitting held on the 11th August, 
1994" 

THE VICE-CHAIRMAN (SHRI 
SATISH AGARWAL): The House is 
now adjourned till tomorrow. 

The House then adjourned at thirt 
seven minutes past seven of the 
clo till eleven of the clock on 
Wednesd; the 24th August, 1994 

 

 


